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NOTIFICATION 

No. F 3-10/2015/32. - In exercise of the powers conferred by sub-section (3) of Section 24 of the Chhattisgarh 
Nagar Tatha Gram Nivesh Adhiniyam, 1973 (No. 23 of 1973), the State Government, hereby, makes the following further 
amendment in the Chhattisgarh Bhumi Vikas Niyam, 1984, the same having been previously published as required by 
sub-section ( I) of Section 85 of the said Act, namely :-

AMENDMENT 

In the said ru le,-

After Rule 79-A, the following shall be inserted, namely :-

"79-8.- Solar Energy- Establishment of Solar Energy Electrical Plant of the capacity mentioned in column (4) 
of the Table below on rooftops of the buildings mentioned in column (2) of the said Table according to the total 



S.No. 

(1) 

I. 

302 (I) 

Electric load mentioned in column (3) of the said Table shall be as follows,-

Division of Building 

(2) 

The Government, Semi­

Government, Autonomous 

Institutes or Private 
Builders/Developer's,-
(a) Educational Building 
(b) Institutional Building 
(c) Business Building 
(d) Conunercial Building 
(e) Industrial Building 
(f) Conference Building 

(g) Storage Building 

TABLE 

Combined 
Electric load 

(3) 

(i) From 50 Ki lo watt to 

1000 Kilowatt 

(ii) More than 

1000 Kilowatt 

Capacity of 
Photovoltaic 

Electrical Plants 

to be Installed 

(4) 

(i) Minimum IO Kilowatt 

peak (kwp) 

Or 
5% of the combined 
Electric load whichever 
is more. 

(ii) Minimum 50 Kilowatt 

peak (kwp) 

Or 
3% of the combined 
Electric load whichever 
is more." 

By order and in the name of the Governor ofChhattisgarh, 
REGINA TOPPO, Joint Secretary. 


